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Heard learned counsel for the
parties.

Issue notice to show cause
as to why the contempt procéeding
shall not be initiated against the
alleged contemners. List on 1146e01e;
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Vice-Chairman

Mr.A.D8b Roy, learned Sr.€.Gs5,C
for the respondent has submitted that
he has received instruction from the
raspondent and he may file his appear=-
ance and reply within four weeks from
today. ‘ '
List an 16-7-2001 for orders,
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respondents to file reply,
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List on 11/9/01 to enable the
respondents to file repiy.
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It has besn stated by Mr.A.Dsb Roy,
learnsd Sre CoG.5.Cs that reply has already
bespn filsd in this pstition, Office to verify
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It hds bssn statad by ‘both the counsel-
for the part;es that thalgaagamsnt and ogrder -
dated 20,12,2000 in D.A. 270/99, ths rcapondonta
havs fllcd a Writ Patition oefore High eourt.

In this vircumstances, the ‘Contampt Pstition
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